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Shri Hem Barua: It cannot be settl-
ed in the Chamber. That is why I am
asking for your guidance now.

Mr. Speaker: The Chair has to de-
cide, as any issue arises, on the facts
that are involved in that particular
issue, If a hypothetical case is put
before the Speaker and his guidance
or direction is required on that, then
it is a very difficult thing; he might
have to decide it later on, and then
perhaps he might put himself in diffi-
culty.

Shri Hem Barua: I shall finish in a
minute.

Mr. Speaker: I would request the
hon. Member to let us proceed with
the business,

Shri Tyagi: How can the Speaker
guide the Opposition? The Speaker
cannot guide the Opposition. How
can they ask for your guidance?

Shri Hari Vishnu Eamath: How can
my hon. friend say that the Speaker
cannot guide the Opposition? The
Speaker is there to guide the entire
House. So, it was wrong on the part
of my hon. friend to have said like
that.

Mr. Speaker: Al]l are equal for me,
whether they be on this side or on
the other side.

12.29 hrs.
PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON VARIOUS ASSURANCES,
PROMISES AND UNDERTAKINGS GIVEN BY
MINISTERS

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the follow-
ing statements showing the action
taken by the Government on various
assurances, promises angd undertak-
ings given by Ministers during the
various sessions shown against
each: —

(i) Statement No I, Second Ses-
sion, 1862 (Third Lok Sabha).
[See Appendix II, annexure
No. 104]. :
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(ii) Supplementary Statement No,
III, First Session, 1962 (Third
Lok Sabha). [See Appendix
II, annexure No. 105].

(ili) Supplementary Statement No.
VI, Fifteenth Session, 1961
(Second Lok Sabha), [See
Appendix II, annexure No.
108].

(iv) Supplementary Statement No.
VII, Fourteenth Session, 1961
(Second Lok Sabha). [See
Appendix II, annexure No.
107].

(v) Supplementary Statement No.
XV, Thirteenth Session, 1961
(Second Lok Sabha). [See
Appendix 0, annexure No.
108].

12:30 hrs.
RE: POINT OF ORDER

=it arer (feame) : wewe ARy,
o T STET TG WY | IR &
I H AT "I A FEr 2. . . (Interruptions),

st Tgre feg (AE) oA
FIE @ET W AET TG

Mr. Speaker: Let us hear if there
is any point of order.

ot amE ;T IR W
R H Y et S @ AT, 99 a6
TF AT g Fl & 6 o oo gaeer
fed od, 39 %7 srdfew i faw %
T ot fom fear omdt fF & swer
wFG fFd SR | ST a0 oA
sfeare fFaT o @T &, S99 W A
FAT@ AN aFa g v am Yy
TR FF € 7

W AEIAT ¢ WET, WET | KA
ST AT ATR WIS A faar 2
W WY %% g |

St AT OF GTEE W% WY
W { | (Unterruptions).
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weqm AERY : ST WTET | WA
e T @G W% MR F 9499
g A TRy @ e A
T 9991 g9 § o 9g 91 @me 5e
qTET E R

HT gH ATHE WTH AT Fed |
Shri Harish Chandra Mathur

{Jalore): There can be only one point
of order at a time.

Mr, Speaker: That has been dis-
posed of.

Shrj Harish Chandra Mathur: That
is the end of it. The House should
proceed.

Mr. Speaker: Perhaps it might be
on a different subject. I am not sure
if he is not raising a point of order
on a different subject.

=Y apTeY ;- ST AT . . .

Shri S. N, Chaturvedi (Firozabad):
A point of order is raised when there
is something before the House. What
is the subject on which the point of
order is being raised?

Mr. Speaker: Order, order. Let us
hear him,

st ey Wemw wERy, AN S
e R A fd A

TEQY HERT @ AT HET ™
T FT TG IST AFA | A e
IR G TE g | @A I @ qw
WIET QU g g1 | 5 AT
T §5 A | ITR! T A LA
¥ FT wEe TEY T T o
«ft FgaTk W |

=t qE - oW XS AW ogE ar
fag |

weOR WEEY ;. A gIEy X
aifeq 45 §, 97% a1 ¥ gfaer sowr 2
& T R T IRAR TG AT FY T
T &

Table
ST qTTH © 99 9g ATET WG AT
i gfaen 7 fasry & ATt § Serr
a1 | oA Fgr A f ] S @l
sfom & amad, afsw 9@ o
wfaem a8 faeft 24

W AFRT AT gee d
o | agdrdy gfoer @R A qe AT
wafeT T g awar | W aw & ol
& ait SEm fF R g FE}
ATed 39 arg 1A § % ot g Atfem
fad omd €, § =7 wawr qgdrd ofasn
g a gfwe g amr | § Twawa
o fF A @geg qarr gl
a7 Y gaar 1 foar 570

Shri Hem Baruma (Gauhati): May I
say something about my calling at-
tention notice? I had submitted a
calling attention notice on the sub-
ject of the Nepali police beating up
two Indian nationals in Purnea. It
came up before the State Assembly
and the Speaker ruled that it is a
Central subject. But now I am infor-
med—just after 11 O’clock—that the
Bxternal Affairs Ministry people do
not have any information and there-
fore, it cannot be taken up. I just
wanted to know whether you have
not the right to guide them and direct
them to collect information.

Mr. Speaker: 1 will consider that
also.

st ST werw WENnRE, §Woa
wifom we-wa Afew. ...

woEW WERA O ETEY grET | ¥
goF 21 § s mag q:e @3 s
T FTEAE Fr AT T )
12.32 hrs,
PAPERS LAID ON THE TABLE—
Contd,

Certrriep  Accounts ofF THE Com
Boarp, Russer (SECOND AMENDMENT)
Rures

T2 Minister of International Trade
in the Ministry of Commerce and



